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MR. SPEAKER: For that you put a 
separate question in the next budget 
session. 

ConditiOll8 of Beedi Workers 
~ 

*47. SHRI K. LAKKAPPA; Will the 
Mi nister of LABOUR be pleased to 
state: 

(a) the meas~res like 80Cial secu-
rity, provident funds and other mea-
sures which have been taken to im-
prove the cOndition of Beedi workers 
in the country; 

(b) whether many of the facilities-
have not been extended to the Beedi 
workers in Southern States even 
now despite existence of legislation; 
and 

(c) if so, what action, Government 
would take in this regard? 

'llHE MINISTER OF TOURIS~I AND 
CIVIL AVIATION AND LABOtTR 
(SHRI J. B. PATNAIK): (a) The 
measures undertaken to improve the 
condition of beedi workers in the coun-
try include inter alia regulation of their 
emplC'yment and working conditions 
under the Beedi and Cigar Workers 
(Conditions of Employment) Act 1966; 
financing of various welfare pro-
grammes from the Beedi Workers' 
Welfare Fund; coverage unnpr the Em-
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ployees Provident Fund and Miscellane-
()US Provisions Act, 1952 extension of 
benefits under the Employees state 
Insurance Act, 1948 etc. , 

.(b) and (C). ActioiO to provide facili-
ties as contemplated under the reLe-
vant Acts is being progressIvely taken 
in the Southern states also. 

SHRI K. LAKKAPPA: For the last 
two and a half years the beedi workers 
specially of Southern states, have been 
urging that all the benefit;.; accruIng to 
them under the welfare measures 
should be extended to them. But, un .. 
fortunately, even though there are 
existing legislation to that effect, they 
have not been given efIert to in the 
Southern States. I would like to know 
what is this clandestine campaign that 
is going on and what are the instruc-
tions issued [rom Delhi by the preVI-
ous Government to scuttle the entire 
benefits that would have accrued to 
the beedi workers. In view of the 
criticisms levelled against the officers 
and. the previous GovernmE'nt will you 
have a probe against those ofl1cers whC' 
were responsible tor denying justice to 
the beedi workers? --SHRI J. B. PATNAIK: I a~ure the 
hon. Member that I shall eX::lmine the 
whole issue and all the welfare 
measures for the beedi workers wi.ll be 
~:Ql'editiously implemented in regard 
to the beedi workers in the Southern 
States. 

SHRI K. LAKKAPPA: In view of 
this assurance of the hon. Minister, J 
would like tt' know whether he would 
examine to what extent the accumulat-
ed benefits accrued to the beedi work-
ers in tlhe Southern States have been 
pending and what action you propose 
to take against such ofticers and whe-
ther there will be any punitive action 
against the lapses on the part of officers 
Will you kindly give an assurance to 
this House regarding· improving the 
conditions and security of the beedi 
workers in Southern States concerned? 

SHRI J. B. PATNAIK: Sir, I have 
already said that the social security' 
measures .... 

SHRI K. LAKKAPPA: My question 
is accumulated benefits accru~d to the 
beedi workers 1n Southern States have 
been pending since how loni and to 
what extent. I want to iha ve a cate-
gorical reply. 

SHRI J. B. PATNAIK: I am answer-
ing that. The welfare measures come 
under the Acts such as the Employees 
State Insurance Act the Employees' , 
Provident Fund and Miscellaneous Pro-
visiC':ls Act, the Maternity Benefits Act, 
Payment of Gratuity Act and Work-
men's Compensation Act. All these .Acts 
cover the welfare measure3 for beed! 
workers and all these Acts have been 
extended to all the So:Lthern States 
where a large number of beeJi workers 
are there. ~I • 

SHRI K LAKKAPPA: Sir, my ques .. 
tion is regarding benefits accrued to tbe 
beedi workers. 

MR. SPEAKER: He is coming to 
that. 

SHRI J. B. PATNAIK: Sir, in regard 
to the extension of the Emplcyees 
Provident Fund Act, there are certain 
parties which have gone to the Supreme 
Court. As far as the Government is 
concerned, the Government is :tlghti~g 
on behalf of the beedi workers and 
the Supreme Court's decision is awaited 

SHRr KRISHNA CHANDRA HAL-
DER: Mr. Speaker, Sir, perhaps you 
know that the beedi workers have to 
work in very bad conditions. For that 
reason their !health deteriorate and 
most of them are attacked by T.B. So, 
I would like to know whe-ther for the 
welfare of the beecii workers there is 
any scheme with the Government and 
whether there is any health scheme for 
the beedi workers so that Tuberculosis 
and other diseases by which they are 
attacked can be treated properly. 

SHRI J. B. PATNAIK: Sir, there are 
2.5 million beedi workers 311 over the 
country and the Government knows 
that many ot them or most of them 
work in unhealthy conditions and ,it 
is the desire of the Government to 
bring all these beecli workers under 
the coverage of the welfare measures .. 
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As regards the health conditions of 
the heed! workers, wherever. there is 
a concentration of 500 beedi workers, 
the Government is establishing a ESI 
hospital for their treatment and many 
areas of the country have been covered 
by ESI hC'.spitals. 
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SHRI J. B. PATNAIK: 1 do not have 
any answer off-hand to this particular 
question in Madhya Pradesh. but it is 
the sphere of the state Government. 
ThE' state Government hrts to imple-
ment these laws in protection of the 
workers. This has not come to the at-
te-ntion of the Government of India. 

. We will certainly write to the Madhya 
Pradesh Government regarding protec-
tion and employnlen t of the beedi 
workers. 

SHRI J. B. PATNAIK: Government 
is thinking about them. In fact, wher-
ever beedi workers are more than 20 
in a particular place, they are covered 
Lyall these welfare Acts. 

SHRI INDRAJIT GUPTA; Th~y are 
not implemented . 

SHRI J. B. PATNAIK: They are 
covered as far as legislation is con-
cerrJ.~. I have clearly stated in my 
previC'us answer that it is for the State 
Governments to implement them. The 
Central Government can only function 
in an advisory capacity. As regards 
T .B. and other diseas~s, we are hav-
ing hospitals In those areas on behalf 
of EST. 

SHRI M. RAM GOPAL REDDY: I 
have experience of this. The Minlster 
knows it very well that legislaLon i::, 
one thing and actual implementation is 
another. Actual implementation is not 
beIng prC'perly done, and must of the 
amounts collected by way of provident 
fund are being misappropriated. I have 
already written to the Minj ster and he 
has replied to me that he is going to 
enquire into it. I want to know whe-
tiber he is going to have a thorough 
enquiry to find out whether the provi-
dent fund mC'ney is being misappro-
priated or being credited to the ac-
counts of these people. As a matter 
of fact, there is an agitation on behnlf 
of the workers that there should be 
more reduction by way of provident 
fund. So, I want to have a clear an-
swer from the Minister . 

SHRI J. B. PATNAIK: If the han. 
Member draws my attention to specific 
cases, we will certainly enquire into 
them. 

SHRI M. RAM GOPAL REDDY: I 
have already written to him regarding 
Nizamabad of Andhra Pradesh. 

SHRI J. B. PATNAIK: I do not re-
member. 

MR. SPEAKER: It you have written, 
he will take note of U. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) to (c). 
A statement is laid on the Table of 
the House. 

statement 
(a) According to inform~tion obt~nn

ed from State Police autho::ihes di.lri~g 
the period from 1977 to 1979 in all there 
were 754 cases of looting of passengers 
(dacoities and robberies) as against 811 
cases during the period from 1974 to 
1976. There was a decrease of r; per 
cent in the incidents of looting of rail-
way passengers dunng the pencd El77 
to 1979 as compared to 1974 to 1976. 

(b) and (c). Law and Order being 
.a State Subject, under the Constitution 
the responsibility of ensuring the safety 
()f the passengers and their belongings 
rests wIth Government Railway police 
functioning under the State Govern-
ments. Due to inadequacy of Govern-
ment Railway Police in various States, 
difficulties were expressed by them in 
the discharge c.f this responsibility 

.effectively. Ministry of Railways have 
-since agreed to share the cost of Gov-
ernment Railway Police of the States 
<on 50: 50 basis. The States have also 
been advised to accept this and senti 
proposals for augmentation of Govern-
ment Railway Police. The Railway 
Protection FC,rce, on the other hand, i. 

meant for the protection of railway 
property. Besides, 

, 
( 1 ) the Railways maintain close 

liaison with the State Police authori-
ties at all levels. 

(2) vestibuled doors of coaches 
are closed between 2200 hrs. and 
0600 hrs. 

(3) TTEs/ Attenuants/Conductors 
have instructions tt' remain vigilant 
to prevent entry of unauthorised 
persons into reserved conlpartments. 

(4) whenever there is a spurt of 
crime in particular area the attention 
of the 'State Government is drawn for 
better protection to railway passen-
gers and necessary asistance is ren-
dered whenever required. 

(5) as a further measure about 
2,000 Railway Protection Force per-
.sennel have been deployed on escort 
duties in passenger trains to deter 
criminals and instil confidence among 
the travelling public. In all 353 
trains are under exciusi ve escort by 
Railway Protection Force, 314 are 
jointly escorted by R.P.F. and G.R.P. 
and 519 by Government Railway 
Police exclusively. 

SHRI RANJIT SINGH: May I knDW 
if it is a fact that the railway staff. 
especially the RPF, are conniving with 
the thieves? 

SHRI C. K. JAFFER SHARIEF: I 
do not think so. 

MR. SPEAKER: Shri Lakkappa= 

SHRI K. LAKKAPPA: I had no in-
tention tc clash with Mr. Jaffar 
Sharie!. 

MR SPEAKER: New you realise this 
is the question on which I wanted to 
call you. 

SHRI K. LAKKAPPA: During the 
period 1977 to 1979 robberies and da-
coities were on the increase and many 
debates were held during that period. 
I was also a Member of the House. 

MR. SPEAKER: Simple question. 

SHRI K. L1\KKAPPA: At that time 
no trains used to run in time. That 




